
, 

occupy free of rent as a place of residence 
any premises provided by his employer 
is a perquisite for the purposes of this 
sub-section. " 

' (2) The amendments made in the said Act by . 
sub-section (I) shall have effect as if they had been 
made on the first day of April, 1922. 

[ P ~ i c e  one anfia.: ' 



administer the estate." 
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